
97 Written Answers [14 DEC, 1995] to Questions 98 

 

��) ��  2I��� :�	��� ��' �' ����&/b����& 
�� *�
��� -	t�� 5- ���� ह/:-  
��� ����& �� 

-	t�� 
b�����	 

�a� 13 1 
�6�. 1 - 
@d� 13 7 
�6�Jd� 20 - 
�6�Jd� -��� 4 - 
2�*, 17 - 
2�*, �a� 1 - 
2�*, �6�. 2 - 
�$`>� 36 14 

(1) 7� (�) �9 h h2� ��� ���� � ����� ��S� 
ह9= <? �� �-G �ह? ह� -�? B  

(घ) �( �ह? @A�� B  

Proposal     to     double     the     Sharmir-

Mangalorc rail line 

1796. SHRI JOY NADUKKARA: Will the 

PRIME MINISTER be pleased to state: 

(a) whether there is any proposal under 

Government's consideration to double the 

Sharmir-Mangalorc rail line; 

(b) if so, whether there is any proposal to 

entrust the work to Konkan Railway 

Corporation; and 

(c) if so, what are the details thereof? 

THE MINISTER OF STATE IN THE 

MINISTRY OF RAILWAYS (SHRI 

SURESH KALMADI): (a) to (c) It has 

been decided to take up doubling of 

Kuttipuram-Calicut-Mangalore line 

aiongwith construction of a new BG rail link 

between Guruvayoor and Kuttipuram under 

BOLT (Build, Own, Lease and Transfer) 

Scheme in which Konkan Railway 

Corporation can also participate. On 

completion of these works, it will serve the 

purpose of doubling between Shoranur and 

Mangalore via Trichur. 

Vacant posts of judges in Orissa 

1797. SHRI SARADA MOHANTY: 
Will the PRIME MINISTER be pleased 
to state: 

(a) whether it is a fact that a large number 

of posts of judges are falling vacant in Orissa 

high court; 

(b) if so, the vacancy position as on 30th 

October, 1995; 

(c) whether steps have been taken by 

Government to fill up the vacancies; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE 

MINISTRY OF LAW, JUSTICE AND 

COMPANY AFFAIRS (SHRI H.R. 

BHARDWAJ): (a) to (d) As on 30.10.1995, 8 

posts of permanent/ Additional Judges were 

vacant in the Orissa High Court against the 

approved strength of 16 

permanent/Additional Judges. The 

appointment of Judges of the High Court is a 

continuous process. The process of 

consultation among the concerned 

constitutional authorities for filling of the 

existing vacancies in the Orissa High Court is 

on. 
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